LIR No. 46962/14 S v
Nagwaj Singh Rathore vs
— Mee !
02.09.2020
n.
Present: None for the workma t
None for the management.
2020 for the
The matter was earlier fixed for 02.06 e
t ma
' t as the presen
. Service of the notice to the managemen o

_ , rd passe
remanded to the court, after setting aside t.he - rre complete set
Predecessor of this court. The workman was directed to fi

20 020, but, the workman has
of documents within 59 days since 17.03.2020, but, ; Id not be
failed to file complete Ls;:et of documents, so, the notice cou o
issued to the management. The matter could not be taken up on tha

day in view of spreading of covid-19,

Today, no one has appeared on behalf of the
workman through video conference

Accordingly, workman s directed to file e.mail
address, mobile phone number of the mana

documents within 10 days from today
notices are also ordereg to be issued to
and whatsapps, which are returnable on

gement and complete set of
and on filing of the same, the

the management through email
23.12.2020.

Ahlmad of this court js gi

this order to the concerned offigjg) of D

Complex, New Delhj for Uploading
Court,

(PAW
PRESIDING 7}
ROUSE AVENY




LIR No. 8934/16 mobiles Pyt Lid.

Rajesh Kumar vs M/s Galaxy Auto

02.09.2020
Present: Sh. Raj Kumar Verma, AR for the workman.

The matter was earlier fixed for 01.05.2020 for filing

of cost by the workman, but, the matter

statement of claim and receipt
19.

could not be taken up on that day in view of spreading of covid-

Ld. AR of the workman seeks time to file the

statement of claim and receipt of cost.
Accordingly, the matter stands adjourned for the

same purpose on 16.09.2020.
Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court
site of Delhi District

Complex, New Delhi for uploading on the officia

Court.

(PAWAN KUMAR MATTO
PRESIDING OF FICER:LAROUR COIERT-IX
ROUSE AVENUE COURTS.NEW DELHI
02.09.2020



LID No. 24/18
Rakesh Kumar Bind va lose Impex

02.09.2020
Present:

Sh. Santosh Singh, AR for the workman.

None for the management.

The matter was earlier fixed for 01.05.2020 for talk of
ion on the application moved by

settlement, failing which, for considerat
id not be

the workman for production of documents, but, the matter cou

~ taken up on that day in view of spreading of covid-19.

Today, no one has appeared on behalf of the

management through video conference
Accordingly, the matter stands adjourned for talk of

settlement, failing which for consideration on the application moved by
the workman for production of documents on 20.10.2020.
Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court
absite of Delhi District

Complex, New Delhi for uploading on the officie

" Court.

o

(PAWANTKY MATTO)

PRESIDING OFFICER:LAROUR COURT-IX

ROUSE AVENUVE COURTS,NEW DELHI
02.09.2020



LID No. 25/18
agina vs Rose Impex

02.09.2020

Present: Sh. Santosh Singh, AR for the workman.

None for the management.

The matter was earlier fixed for 01.05.2020 for talk of
settlement, failing which, for consideration on the application moved by
the workman for production of documents, but, the matter could not be
taken up on that day in view of spreading of covid-19.

Today, no one has appeared on behalf of the
management through video conference

Accordingly, the matter stands adjourned for talk of
settlement, failing which for consideration on the application moved by
the workman for production of documents on 20.10.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Cou

Complex, New Delhi for uploading on the offigial w site of Delhi District
Court.

KUMAR MA
PRESIDING OFFICE o)

R:LABOUR COURT-IX
ROUSE AVENUE COURTS NEW DELNX
02.09.2020



LIR No. 317/18 Ita Proprietor Sh. Jagveer

Usha ve M/s Grods Export through
Slingh

02.09.2020

Present: None for the workman.

None for the management.

r fixed for 01.05.2020 for filing
of fresh address of the management and also for it's service, but, the
matter could not be taken up on that day in view of spreading of covid-

The matter was earlie

19,
The workman has failed to file fresh address of the
management, so, the notice could not be issued to the management.

Today, no one has appeared on behalf of workman

through video conference
In the interest of justice, last and final opportunity is

granted to the workman to file fresh address, e.mail address, mobile
phone number of the management and complete set of documents
within 10 days from today and on filing of the same, the notices are also
ordered to be issued to the management through email and whatsapps,

which are returnable on 05.01.2021.

Ahimad of this court is directed to send the copy of
urt,Rouse Avenue Court

fal website of Delhi District

this order to the concerned official of District
Complex, New Delhi for uploading on the offi

Court.

MATTO)

PRESIDING OF K ICEII LABRO
UR CO i
ROUSE AVENTF Cnimrre \n:-“rn:.‘-’!‘- Eﬁ



LIR No. 3730/18
Ram Jeevan va M/s JTC Auto Parts Pvt Lud.

02.09.2020
Present: None for the workman.

The matter was earlier fixed for 01 105.2020 for filing

of the statement of claim, but, the matter could not be taken up on that

day in view of spreading of covid-19.
Today, no one has appeared on pbehalf of the

workman through video conference
In the interest of justice, last and final opportunity is
granted to the workman to file the statement of claim and to appear on

the next date of hearing. To come up on 19.10.2020.

Ahimad of this court is directed to send the copy of
this order to the concerned official of District Courtrl_ﬁouse Avenue Court
Complex, New Delhi for uploading on the official we isite of Delhi District

f

Court.

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LAROUR COURT-IX
ROUSE AVENUE COURTS,NEW DELHI
02.09.2020



LIR No. 4220/18
Harender Prasad ve M/s Guru Krips Industries

02.09.2020
Present: None for the workman.

fixed for 01.04.2020 for

The matter was earlier
of claim, but,

e workman and also for filing statement

appearance of th
view of spreading of

the matter could not be taken up on that day in

covid-19.

vy ,~ Today, no one has appeared on behalf of the
workman video conference
Accordingly, the matter stands adjourned for
appearance of the workman and also for filing statement of claim on

19.10.2020.
Ahimad of this court is directed to send the copy of
of District Court, Rouse Avenue Court

this order to the concerned official
official w bs}te of Delhi District

Complex, New Delhi for uploading on the

Court.

qmwm\(' KUMAR MATTO)

PRESIDING OFFICER:LABOUR COURT-IX

ROUSE AVENUE COURTS,NEW DELHI
02.09.2020



LIR No. 1699/19
Neeraj Kumar va M/« Rohin Steel Indusiries

02.09.2020

Present: None for the workman.

The matter was earlier fixed for 01.04.2020 for
appearance of the workman and also for filing statement of claim, but,
the matter could not be taken up on that day in view of spreading of
covid-19.

Today, no one has appeared on behalf of the
workman video conference

Accordingly, the matter stands adjourned for
appearance of the workman and also for filing statement of claim on
19.10.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the c:‘fﬁc:i.atI Wepsite of Delhi District
Court.

(PAWAN KUMAR MA'ITm
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELHI
02.09.2020



LIN No. 1T00/10
Pawan Shah v M/u ASN DEE 01 Neals

02.08,.2020

Present: None for the workman.

Sh. Amit Goswaml, AR for the management,
(Enrl No. D-3661/2013, Ph. No. 9910860508).

The matier was earller fixed for 26.03.2020 for the

service of the nolice to the management, but in view of advisory of
Hon'ble High Court of Delhl dated 16.03.2020, the date earlier fixed as
25.03.2020 was cancelled vide order dated 21.03.2020 and the matter
was ordered to be listed for the same purpose for 30.07.2020,but, the
workman did not take steps for serving the notices to the management
for 30.07.2020. The matter could not be taken up on 30.07.2020 in view

of spreading of covid-19.
The notice issued to the management for 25.03.2020

Is received back with the report served and today Sh. Amit Goswami has
appeared on behalf of the management. He has sent copies of letter of
authority and written statement on the e.mail address of this court. He is
directed to file original letter of authority and written statement along with
the copies thereof in the court within one week from today. The workman
will be at liberty to collect the copy of the written statement from the

Ahlmad of this court against the proper receipt, as today, no one has
appeared on behalf of the workman.

Accordingly, matter stands adjourned for filing of
rejoinder and framing of issues on 05.11.2020,

Ahimad of this court s directed to send the copy of
contd.... 2

) T
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this Order 10 the concermned ofvis o Dl Com, Raims s Con
Complex, New Delhi for ughsding on it ot wetrites A Dot Distrct
Coun.

(PAWASN KI VAR VIXTT®)
PRESINDING OFFICEILAROTR OIRIAX
BROISEAVENIE (O KIS, NEW .01
02.00.2020
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LIR No. 1710/1D
Ashok Manter va M/n ASS Dee 0il Scals

02.09.2020

Present: None for the workman.

Sh. Amit Goswami, AR for the management.
(Enrl No. D-3661/2013, Ph. No. 9910860506).

The matter was earlier fixed for 25.03.2020 for the
service of the notice to the management, but in view of advisory of

Hon'ble High Court of Delhi dated 16.03.2020, the date earlier fixed as
25.03.2020 was cancelled vide order dated 21.03.2020 and the matter
was ordered to be listed for the same purpose for 30.07.2020.but. the

workman did not take steps for serving the notices to the management
for 30.07.2020. The matter could not be taken up on 30.07.2020 in view

of spreading of covid-19.
The notice issued to the management for 25.03.2020

is received back with the report served and today Sh. Amit Goswami has
appeared on behalf of the management. He has sent copies of letter of
authority and written statement on the e.mail address of this court. He is
directed to file original letter of authority and written statement along with
the copies thereof in the court within one week from today. The workman
will be at liberty to collect the copy of the written statement from the

Ahlmad of this court against the proper receipt, as today, no one has

appeared on behalf of the workman.

Accordingly, matter stands adjourned for filing of
rejoinder and framing of issues on 05.11.2020.

Ahimad of this court Is directed to send the copy of
contd.



-2-

this order to the concerned official of District Court, Rouse Avenue Court
strict

Complex, New Delhi for uploading on the official website of Delhi Di

Court. - 4
(L
(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELHI
02.09.2020



LIR No. 1781719
Abhimanyn ve M/n Selentific Security Management G

Pvi. Lid.

02.09.2020
Present: None for the workman.

The matter was earlier fixed for 02.08.2020 for filing
of statement of claim, but, the matter could not be taken up on that day
in view of spreading of covid-19.

Today, no one has appeared oOn behalf of the

workman through video conference

Accordingly, the matter stands adjourned for filing
statement of claim on 27.10.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the official website of Delhi District

Court. / — |
<L

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELHI
02.09.2020



LIR No. 1707/19 %8 smagsomseni
Vikash Bhoomik s M/ns BScientifie Seemrity

Serviees Pt Lad.

02.09.2020

Present: None for the workman.

The matter was earlier fixed for 02.06.2020 for filing
of statement of claim, but, the matter could not be taken up on that day

in view of spreading of covid-19.

Today, no one has appeared on behalf of the
workman through video conference

Accordingly, the matter stands adjourned for filing
statement of claim on 27.10.2020.

Ahimad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the official website of Delhi District

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELHI
02.09.2020



LIR No. 1798/19
Vijoy Kumar vs M/s Seientific Security Management Services

Pvi Lud.

02.09.2020
Present: None for the workman.

The matter was earlier fixed for 02.06.2020 for filing
of statement of claim, but, the matter could not be taken up on that day

in view of spreading of covid-19.

Today, no one has appeared on behalf of the

workman through video conference

Accordingly, the matter stands adjourned for filing
statement of claim on 27.10.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the official website of Delhi District

Court. m

L

MAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELHI
02.09.2020




LIR No. 1800/19

Koshi Rom Vadav ve M/w Seientific Security Management
Services Pvi L,

02.09.2020

Present: None for the workman.

The matter was earlier fixed for 02.06.2020 for filing
of statement of claim, but, the matter could not be taken up on that day
in view of spreading of covid-19.

Today, no one has appeared on behalf of the
workman through video conference

Accordingly, the matter stands adjourned for filing
statement of claim on 27.10.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the official vyepgte of Delhi District
Court.

(IPAW, lﬂﬂﬂi\ll MAT'I‘I”
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENVUE ( ‘OURTS,.NEW DELHI
02.09.2020



LIR No. 1802/19
Ishaq Ali va M/« Scicntific Sceurity Management Services Pvi

=

02.09.2020

Present: None for the workman.

The matter was earlier fixed for 02.06.2020 for filing
of statement of claim, but, the matter could not be taken up on that day
in view of spreading of covid-19.

Today, no one has appeared on behalf of the
workman through video conference

Accordingly, the matter stands adjourned for filing
statement of claim on 27.10.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official we

Court.

e

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,.NEW DELHI
02.09.2020




LIR No. 1803/19

f::; baksh vs M /s Scientific Security Management Services Pvi

02.09.2020

Present: None for the workman.

The matter was earlier fixed for 02.06.2020 for filing
of statement of claim, but, the matter could not be taken up on that day

in view of spreading of covid-19.

Today, no one has appeared on behalf of the
workman through video conference

Accordingly, the matter stands adjourned for filing
statement of claim on 27.10.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the official website of Delhi District

Court. /\%

(PA MAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSEAVENUE COURTS,NEW DELHI
02.09.2020




Fad

LIR No. 1803/19

F :r" d""l" v M/n Sclontilie Securlly Management Servieoa Pyt

02.09.2020

Present: None for the workman.

The matter was earller fixed for 02.06.2020 for filing

of statement of claim, but, the matter could not be taken up on that day
in view of spreading of covid-19.

Today, no one has appeared on behalf of the
workman through video conference

Accordingly, the matter stands adjourned for filing
statement of claim on 27.10.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official weasite of Delhi District

Court. e
I Tzt

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX

ROUSE AVENUE COURTS.NEW DELHI
02.09.2020




LIR No. 1807/19
Vinod Kumar ve M/ Scicntific Security Management Servicen
Pvt Lid.

02.09.2020

Present: None for the workman.

: The matter was earlier fixed for 02.06.2020 for filing
of statement of claim, but, the matter could not be taken up on that day

in view of spreading of covid-19.

Today, no one has appeared oOnN behalf of the

workman through video conference

Accordingly, the matter stands adjourned for filing

statement of claim on 27.10.2020.

Ahimad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court

- Complex, New Delhi for uploading on the official wetyﬁite of Delhi District
/

Court.

PRESIDING OFFICER:LAROUR COURT-IX
ROUSE AVENVE COURTS,NEW DELHI
02.09.2020



LIR No. 1309/19 .
Nilesh Kumar ve M/s Scientific Security Management Services

Pvi Lid.

02.09.2020
Present: None for the workman.

The matter was earlier fixed for 02.06.2020 for filing

of statement of claim, but, the matter could not be taken up on that day

in view of spreading of covid-19.

Today, no one has appeared on behalf of the

workman through video conference

Accordingly, the matter stands adjourned for filing

statement of claim on 27.10.2020.
Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official wepsne of Delhi District

Court. /J<[ ;-}JM

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-1X
ROUSE AVENVE COURTS,NEW DELHI
02.09.2020



LIR No. 1899/19
Upender Sahu v M/s Raj Kumar Mehra Trans

Roadways

pori-l‘?l'- MP‘"

02.09.2020
Present: Workman wit
workman through video conference.

None for the management.

h Sh. Ajit Kumar singh, AR for the

2020 for the

The matter was earlier fixed for 01.04
on that

service of the managment, but, the matter could not be taken up

day in view of spreading of covid-19.

d to the management is received back

Notice issue
n behalf of the

with the report served,but, today, no oné has appeared O

managment through video conference.

is directed 1O file e.mail

Accordingly, workman
lete set of

anagement and comp

address, mobile phone number of the m
ling of the same, the

documents within 10 days from today and on fi

notices are also ordered to be issued 10 the management through email

and whatsapps, which are returnable on 07.01.2021.
of this court is directed to send the copy of
official of District Court, Rouse Avenue Court

g on the official website 0 Delhi District

Ahlmad

this order to the concerned
Complex, New Delhi for uploadin

Court.

L

(PAWAN K T0)

PRESIDING OFFICER:LABOUR COURT-IX

ROUSE AVENUE COURTS.NEW DELHI
02.09.2020



LIR No. 2334719
Lalit K .
Pvi lefl mar vea M/s Scientific Security Management Services

02.09.2020
Present: Workman with Sh. Ajit Kumar Singh, AR for the
workman through video conference.

None for the management.

The matter was earlier fixed for 01.04.2020 for filing

of the written statement by the management. It was last and final

opportunity for the management to file the same, but, the matter could

not be taken up on that day in view of spreading of covid-19.

Today, no one has appeared on behalf of the

management through video conference

In the interest of justice, another jast and final

opportunity is granted to the managment to file the written statement.

Accordingly, the matter stands adjourned for filing the

written statement on 16.10.2020.

Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court
\

Complex, New Delhi for uploading on the official wepsite of Delhi District

Court.

(PAWAN-KEMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELHI
02.09.2020



LIR No. 2738/19
Mohd. Abdul Barik vs M/s Aato Shades

02.09.2020
Present: None for the workman.

as earlier fixed for 01. 04.2020 for

The matter w
the matter could not be

service of the court notice to the workman, but,
taken up on that day in view of spreading of covid-19.

The court notice issued tO the workman is not

received back.

Accordingly, fresh court notices are ordered to be
so, as mentioned

issued to the workman on his mobile phone number al
ch are returnable on

in the reference, through whatsapps, whi
10.12.2020.
nd the copy of

Ahlmad of this court is directed to se
Avenue Court

this order to the concerned official of District Cot:rr{‘Rouse

Complex, New Delhi for uploading on the ofhc:lal w?bsne of Delhi District

Court.

(PAWAN KUM All;/ MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELNI
02.09.2020



LID No. 712/19
Ram Swarcop ve M/s World Class Automobiles

02.09.2020
Present: Sh.Ajit Kumar Singh, AR for the workman.
None for the management.
The matter was earlier fixed for 01.04.2020 for the
be taken up on that

service of the management, but, the matter could not

day in view of spreading of covid-19.

The notices issued to the management aré not

received back.
Today, no one has appeared ON behalf of the
managment through video conference

is directed tO file e.mail

ment and complete set of
of the same, the

Accordingly, workman
address, mobile phone number of the manage

documents within 10 days from today and on filing
notices are also ordered to be issued to the management through email

and whatsapps, which are returnable on 13.01.2021.

Ahlmad of this court is directed to send the copy of

ned official of District Coun—,\?ouse Avenue Court

this order to the concer
ploading on the official wgbsite of Delhi District

Complex, New Delhi for u

Court.

(FPAWAN KUMAR MATT
, . 0
PBE:IDING OFFICER:LABOUR C(Il'TRT-lX
OUSE AVENUE COURTS,.NEW DELHI
02.09.2020



LIR Ne. 1/20
Satish Kumar wvs Libas Designs Lid.

02.09.2020

Present: None for the workman.

The matter was earlier fixed for 01.04.2020 for

services of the court notices to the workman, but, the matter could not be

taken up on that day in view of spreading of covid-19.

The court notices issued to the workman are received

back with the report served, but, today, no oné has appeared on behalf

of the workman through video conference

Accordingly, fresh court notices are ordered to be

issued to the workman on his mobile phone number also, as mentioned

in the reference, through whatsapps, which are returnable on
10.12.2020.

Ahlmad of this court is directed t0 send the copy of
e Avenue Court

order to the concerned official of District Court, Rous
elhi District

this
plex, New Delhi for uploading on the official i'{veb;;'ite of D

Com

Court. P A
A PR X
R

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELHNI
02.09.2020



LIR No. 2/20
Rohit Kumar vs Libas Designa Lid.

02.09.2020
Present: None for the workman.

The matter was earlier fixed for 01.04.2020 for

services of the court notices to the workman, but, the matter could not be

taken up on that day in view of spreading of covid-19.

The court notices issued to the workman are received

back with the report served, but, today, no one has appeared on behalf
of the workman through video conference

Accordingly, fresh court notices aré ordered to be
issued to the workman on his mobile phone number also, as mentioned

in the reference, through whatsapps, which are returnable on

10.12.2020.
Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rpuse-? Avenue Court
Complex, New Delhi for uploading on the official webgit_a- of Delhi District

Court.

(PAWAN %umu‘ii MATTO)
PRESIDING OFFICER:LAROUR COURT-IX
ROUSE AVENUVE COURTS.NEW DELHI
02.09.2020



LIR No. 3/20
Noeem Aluned vs Libas Designs Ltd

02.09.2020
Present: None for the workman.

od for 01.04.2020 for

The matter was earlier fix
not be

n, but, the matter could

services of the court notices to the workma

taken up on that day in view of spreading of covid-19.
rkman are received

The court notices issued to the wo
eared on pehalf

has appP

pack with the report served, but, Today, nO one

of the workman through video conference

fresh court notices are ordered to be

Accordingly,
n his mobile phone number al
which are returnable on

so, as mentioned

issued to the workman O

in the reference, through whatsapps,

10.12.2020.
to send the copy of

Ahlmad of this court is directed
use Avenue Court

erned official of District Court, RO

this order 1o the conc
the official webs/ite of Delhi District

Complex, New Delhi for uploading on

Court.

(PAWAN RKUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELHI
T 02.09.2020



LID No. 14720
Manoj Kumar Gupta vs Agarwal Welfare Sociely

02.09.2020
Present: Sh. Kaushikesh Kumar, AR for the workman.

None for the management.

The matter was earlier fixed for 01.05.2020 for

service of the notice to the management, but, the matter could not be
taken up on that day in view of spreading of covid-19.

The notice issued to the management is not received

back.

Accordingly, workman is directed to file e.mail
address, mobile phone number of the management and complete set of
documents within 10 days from today and on filing of the same, the
notices are also ordered to be issued to the management through email

and whatsapps, which are returnable on 13.01.2021.
Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court
New Delhi for uploading on the official website of Delhi District

NKEMAR MATTO)
PRESIDING OFFICER:LAROUR COURT-IX
ROUSE AVENUE COURTS,NEW DELHI
/  02.09.2020



/ _

LID No. 13/20
Prabhash Kumar va Agarwal Welfare Society

02.09.2020

Present. Sh. Kaushikesh Kumar, AR for the workman.
None for the management.
The matter was earlier fixed for 01 05.2020 for

service of the notice to the management, but, the matter could not be

taken up on that day in view of spreading of covid-19.

The notice issued to the management is not received

back.

Accordingly, workman is directed to file e.mail

address, mobile phone number of the management and complete set of

documents within 10 days from today and on filing of the same, the

notices are also ordered to be issued to the management through email

and whatsapps, which are returnable on 13.01.2021.
Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official ,W?[;Site of Delhi District
Court. |

(PAWAN KUMAR MATTO
PRESIDING OFFICER: :LABOUR ¢ OI‘TIIT-IX
ROUSE AVENUE COURTS.NEW DELNI
02.09.2020

/



LID No. 43/20
Rajendra Prasad vs White Fork Media Pvt. Ltd.
02.09.2020

Present: None for the workman.

The matter was earlier fixed for 01.04.2020 for
consideration on the statement of claim, but, the matter could not be

taken up on that day in view of spreading of covid-19.

Today, no one has appeared on behalf of the

workman through video conference

Accordingly, the matter stands adjourned for

consideretion on the statement of claim on 23.10.2020.

Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the official web,slte of Delhi District

Court. /% M%

(PAWAN Kt '“;\II MATTO)
PRESIDING OFTFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELHI
02.09.2020



LIR No. 736/20
Abhishek Gupta va M /» Zydus Healtheare Lid.

02.09.2020

Present: Workman in person.

The matter was earlier fixed for 01.05.2020 for

consideration on the statement of claim, but, the matter could not be

taken up on that day in view of spreading of covid-19.

Today, the workman has appeared through video

conference.

Heard the workman in person and perused the

record.

Accordingly, workman is directed to file e.mail

address, mobile phone number of the management and complete sets of

documents within 10 days from today and on filing of the same, the

notices are also ordered to be issued to the management through email

and whatsapps, which are returnable on 14.01.2021.

Ahlmad of this court is directed to send the copy of
this orc%r to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official wr]abs‘ e of Delhi District

Court.

-

(PAWAN KY Iiﬁ ATTO
PRESIDING OFFICER:LABOUR COI’TII'I‘-IX
ROUSE AVENUE COURTS,NEW DELNI
- 02.09.2020

I~



LIR Neo. 757/20
epak /
Decpak Gupta vs M/a Zydus Healtheare Ltd. And Ors.

02.09.2020

Present: Workman in person.

The matter was earlier fixed for 01.05.2020 for
consideration on the statement of claim, but, the matter could not be

taken up on that day in view of spreading of covid-19.

Today, the workman has appeared through video

conference.
Heard the workman in person and perused the
record.

Accordingly, workman is directed to file e.mail

address, mobile phone number of the management and complete sets of

documents within 10 days from today and on filing of the same, the

notices are also ordered to be issued fo the management through email

and whatsapps, which are returnable on 14.01.2021.

Ahimad of this court is directed to send the copy of
this order to the concerned official of District Court, R'E?use Avenue Court
Complex, New Delhi for uploading on the official website of Delhi District

Court.

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LAROUR COURT-IX
ROUSE AVENUE COURTS,NEW DELHI
02.09.2020



LIR No. 1223/20
Ghanshyam v M /s Nexion antomation Pyt Ltd

02.09.2020

Present: None for the workman.

fixed for O1 07.2020 for the
could not be

The matter was earlier
service of the court notices to the workman, but, the matter
taken up on that day in view of spreading of covid-19.

The notices issued to the workman are not received

back.

Accordingly, fresh court notices aré ordered to be

kman on his mobile phone number also, as mentioned

issued to the wor
which are returnable on

in the reference, through whatsapps,

23.12.2020.

Ahlmad of this court is directed to send the copy of

to the concerned official of District Court, Ron;lse Avenue Court

this order
official website of Delhi District
e

Complex, New Delhi for uploading on the

Court.

(PAWAN KO

PRESIDING OFFICER:LABOUR COURT-IX

ROUSE AVENUE COURTS.NEW DELHI
02.09.2020



LIR No. 1224 /2¢

Dharmendra S|
warma v M/s Nexion automation Pvt Ltd-

02.09.2020

P .
resent: None for the workman.

The matter was earlier fixed for 01.07.2020 for the
service of the court notices to the workman, but, the matter could not be

taken up on that day in view of spreading of covid-19.

The notices issued to the workman are not received
back.

Accordingly, fresh court notices are ordered to be
issued to the workman on his mobile phoneé number also, as mentioned
in the reference, through whatsapps, which are returnable on
23.12.2020.

Animad of this court is directed to send the copy of
this order to the concerned official of District Court, unse Avenue Court

Complex, New Delhi for uploading on the ofﬁcial-we;ié,ite of Delhi District
Court. |7

_ il )
umwm(x KEMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELHI
02.09.2020



LIR No. 1225/20
Anuj v M/s Nexion automation Pvt Lid.

02.09.2020

Present: None for the workman.

rlier fixed for 01.07.2020 for the

The matter was ea
the matter could not be

service of the court notices to the workman, but,
taken up on that day in view of spreading of covid-19.

The notices issued to the workman are not received

back.

Accordingly, fresh court notices are ordered to be

issued to the workman on his mobile phone number also, as mentioned

in the reference, through whatsapps,
23.12.2020.

which are returnable on

Anlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official wrbslte of Delhi District
Court. 4

fﬁ@%

| (PAWAN KUMAR MATTO)
PRESIDING OFFICER:LARBOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELHI
02.09.2020




LIR No. 1226/20
Devbhushan va M/s Nexion antomation Pvt Lid.

02.09.2020

Present: None for the workman.

The matter was earlier fixed for 01.07.2020 for the

service of the court notices to the workman, but, the matter could not be

taken up on that day in view of spreading of covid-19.

The notices issued to the workman are not received

back.

Accordingly, fresh court notices are ordered to be

issued to the workman on his mobile phone number also, as mentioned

in the reference, through whatsapps, which are returnable on
23.12.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse _ﬁ.venue Court

Complex, New Delhi for uploading on the official website of Delhi District

Court. /

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELHI

"~ 02.09.2020



Moo 1691/19
adhu Lal vy M/s SS.p». Packaging Industries Pvt Ltd.
02.09.2020

Present: None for the workman.
Sh. R.M. Tiwari, AR for the management.

The matter is fixed for today for filing of rejoinder and

framing of issues.

Today, no one has appeared on behalf of the

workman through video conference

Accordingly, the matter stands adjourned for filing of
rejoinder and framing of issues on 02.11.2020.

Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rggge Avenue Court
Complex, New Delhi for uploading on the official wpbsit  of Delhi District

Court.

_.—'"_'_.-'_'_'-

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELI
02.09.2020



{,:ll No. 2289/19
irender Singh ve M/s India Roadways

02.09.2020
Workman with Sh. Ajit Kumar Singh, AR for the
rence.

Present:
workman through video confe

None for the management.

g of rejoinder and

The matter is fixed for today for filin

framing of issues.
Ld. AR of the workman seeks time to file the

rejoinder.
d on behalf of the

Today, no one has appeare

management through video conference
Accordingly, the matter stands adjourned for filing of
oinder and framing of issues on 02.11.2020.

Ahlmad of this court is directed to sen
cerned official of District Court, Rouse

for uploading on the official wasi of Delhi District
|

The

/ -
(PAWAN KUMAR MATTO
11 ") 1 h .‘ . '
l'uu:lnlgdy OFFICEI:LABOUR COURT-IX
1OUSE AVENUE COURTS,NEW DELHE
02.09.2020

rej
d the copy of

this order to the con Avenue Court

Complex, New Delhi

Court.




LID No. GG8/19
Latesh Sharma vs Sparsh Special School

02.09.2020
Present: Workwoman with Sh.Ajit Kumar Singh, AR for the

workwoman through video conference.
Sh. Suman Malhotra, AR for the management.

The matter is fixed for today for filing of rejoinder and
framing of issues, but, Id. AR of the workman seeks time to file the

rejoinder.

Accordingly, the matter stands adjourned for filing of
rejoinder and framing of issues on 04.11.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the official website of Delhi District
Court, 4

h
A

—

(PAWAN-KUMAR MATTO)
PRESIDING OFFICER:LAROUR COURT-IX
ROUSE AVENUE COURTS.NEW DELNI
02.09.2020



LIR No. 3559/16 td.
Vinod Kumar & Ors. vs. M/s Shahi Export pvt. L

02.09.2020

through video
Present: Sh. Saurabh Rastogi, AR for the workman
conference.

None for the Management No.1. throu
Sh. Ajit Kumar Singh, AR for the management no.2 gh
video conference.

The matter was earlier fixed for 01.04.2020 for cross-
examination of WW3 and WW4 and also for the payment of cost of Rs.
3,000/- by the management No.l to the workmen. But the matter could not
be taken up on that day, in view of spreading of covid 19.

Today, no one has appeared on behalf of the management No.1
through video conference.

Accordingly, the matter stands adjourned for the same purpose
on 07.07.2021.

Ahlmad is directed to send the copy

is order to the
concerned official of District Court, RADC for uploading on the official

website of the District Court.

(PAWANKUMAR MATTO)
Presiding’ Officer Labour Court-IX

Rouse'Avenue Courts/New Delhi
02.09.2020



LIR No. 1495/16 h Ltd.
Smt. Tulsi Dhanoliya vs. M/s Caretel Infotec

02.09.2020
gh video

an throu
Present: Sh. Saurabh Rastogi, AR for the workwom

conference.

None for the management. |
104.2020 for entire evidence

The matter was earlier fixed for 01 _
at day, n

of the workwoman. But the matter could not be taken up on th

view of spreading of covid 19.
Today, no one has appeared on behalf of the management

through video conference.
Ld. AR for the workwoman also seeks adjournment as no

witness of the workwoman is available.
Accordingly, the matter stands adjourned for the entire

evidence of the workwoman on 14.07.2021. Workwoman is directed to file
affidavits of the witnesses in the court one week prior to the next date of

hearing and supply advance copies thereof to the management or it’s AR in

similar manner.
Ahlmad is directed to send the cop}{' of Ahis order to the

concerned official of District Court, RADC for u loééing on the official

website of the District Court.

(PAWAN KU ITO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhj
02.09.2020



LCA No. 261/16 -
Pawan Kumar vs. M/s Malwa Cotton Spinnifé

02.09.2020
Present: None for the parties.
42020 for evidence of the

The matter was earlier fixed for 01.0 .
day, in view of

workman. But the matter could not be taken up on that

spreading of covid 19. d
. an
Since, the present matter was received by way of transfer

the last date of hearing, S0, court

no one had appeared in the court on

notices were ordered to be issued to the both the parties.

the workman received back with the

Court notice issued to
per. Whereas,

report unserved as his address in on the record is not pro

court notice issued to the management is not received back.

Today, no one has appeared on behalf of any of the parties

through video conference.
L.__---" -F—"‘_ .
Accordingly, the Iatier-staade—adjenmnedfot court notices to

the ARs of the parties are ordered to be issued for the next date of hearing
and the matter stands adjourned for the evidence of the workman on
| 14.07.2021. Workman is directed to file affidavits of all the witnesses in the
court one week prior to the next date of hearing and supply advance copies
thereof to the management or it’s AR in similar manner.
Ahlmad is directed to send the cop;,of his order to the
ing on the official

concerned official of District Court, RADC for yplo

website of the District Court.

(PAWAN TTO)
Presiding Officer Labour Court-IX
RousgAvenue Courts/New Delhj
4 02.09.2020



LIR No. 8291/16
Islam vs. M/s Singhal Industries

02.09.2020

ideo
Present: Sh. Pardeep Gupta, AR for the workman through Vi

conference,
None for the management.

The matter was earlier fixed for 30.07.2020 for evidence of the

workman. But the matter could not be taken up on that day, in view of
spreading of covid 19.
Today, Ld. AR for the workman has appeared through video

conference. No one has appeared on behalf of the management through
video conference.

Accordingly, the matter stands adjourned for the evidence of
the workman on 15.07.2021. Workman is directed to file affidavits of the
witnesses in the court one week prior to the next date of hearing and supply
advance copies thereof to the management or it’s AR insimilar manner.

Ahlmad is directed to send the copy of/ this order to the
concerned official of District Court, RADC for u I,dadmg on the official

website of the District Court. M@

(PAWAN'KUMAR M TTO)
Prcmdm/g/Ofﬁcer Labour Court-I1X
Rousg’Avenue Courts/New Delhi
0 02.09.2020



LIR No. 8293/16
Abdul vs. M/s Singhal Industries

02.09.2020

throu video
Present: Sh. Pardeep Gupta, AR for the workman gh

conference.
None for the management.

The matter was earlier fixed for 30.07.2020 for evidence of the
workman. But the matter could not be taken up on that day, in view of
spreading of covid 19,

Today, Ld. AR for the workman has appeared through video
conference. No one has appeared on behalf of the management through
video conference.

Accordingly, the matter stands adjourned for the evidence of
the workman on 15.07.2021. Workman is directed to file affidavits of the
witnesses in the court one week prior to the next date of hearing and supply
advance copies thereof to the management or it’s AR in similar manner,

Ahlmad is directed to send the c(ﬁ;ﬂf this order to the

concerned official of District Court, RADC for u ding on the official

website of the District Court,

PA MATTO)
Presiding Officer Laboyr Court-IX

Rouse Avenue Courts/New Delhi
- 02.09.2020



LIR No. 8296/16 ,
Kapil Dev Bhagat vs. M/s Singhal Industries

02.09.2020

through video
Present: Sh. Pardeep Gupta, AR for the workman gh
conference,

None for the management.

The matter was earlier fixed for 30.07.2020 for evidence of the

. S
workman. Byt the matter could not be taken up on that day, 1n view
Spreading of covid |9

Today, Ld. AR for the workman has appeared through video
conference. No one has appeared on behalf

of the management through
video conference,

Accordingly, the matter stands adjourned for
the workman on 15.07.2021. Workman is directed to fi

witnesses in the court one week prior to the next date of
advance copies thereof io the

the evidence of
le affidavits of the

hearing and supply
Mmanagement or it’s AR in similar manner.
Ahlmad is directed to send the

copy gi‘ this order to the
concerned official of District Court, RADC for y

ploadiag on the officia]
website of the District Court,




LIR No. 8357/16 _ -
Manoj Kumar Gupta vs. M/s Needo Switch Ge

02.09.2020

Present: None for the workman.
Management is already exparte.

i idence of the
The matter is fixed for today for entire evid

. through
Today, no one has appeared on behalf of the workman
video conference.

In the interest of justice, another last and final opportunity 18
granted to the workman to conclude his entire evidence on the next date of
hearing.

To come up on 19.07.2021 for the exparte evidence of the

workman.

Ahlmad is directed to send the copy~of this order to the
concerned official of District Court, RADC fm! uploading on the official
website of the District Court, \

TTO)
Officer Labour Court-IX
Royse Avenue Courts/New Delhi
02.09.2020



LIR No. 9743/16 ]
Bala vs. M/s Model Town Cheritable Hospi

02.09.2020

Present: None for the parties.

i ¢ of the
The matter was earlier fixed for 01.05.2020 for evidenc

, in view of
workwoman. But the matter could not be taken up on that day
Spreading of covid 19.

Today, no one has appeared on behalf of any of the parties
through video conference.

Accordingly, the matter stands adjourned for the evidence of

the workwoman on 19.07.2021. Workwoman is directed to file affidavits of

all the witnesses in the court one week prior to the next date of hearing and

supply advance copies thereof to the management or it’s AR in similar
manner,

)
Ahlmad is directed to send the copy ofthis order to the
concerned official of District Court, RADC fo :

r y;gl_{aading on the official
website of the District Court, /

(PAWANK MAR ATTO)
Presidin ffi

cer Laboyr Court-Ix
Rousym'enue Courts/New Delhj
02.09.202¢



LIR No. 2551/17
Pooja vs. M/s Swiss Auto Pvt. Ltd.

02.09.2020

Present: None for the workwoman.

video
Sh. Jatin Sharma, AR for the management through
conference.

i f the
The matter was earlier fixed for 01.04.2020 for evidence o f
In view o
workwoman. But the matter could not be taken up on that day, in vie
spreading of covid 19.

Today, no one has appeared on behalf of the workwoman
through video conference.

Accordingly, the matter stands adjourned for the evidence of
the workwoman on 21.07.2021. Workwoman is directed to file affidavits of
all the witnesses in the court one week prior to the next date of hearing and

Supply advance copies thereof to the management or it’s AR in similar
manner.

Ahlmad is directed to senq the copj/thhis order to the
concerned official of District Court, RADC for ;

upj ddj\r\lg on the official
website of the District Court,




LIR No. 2562/17 .
Manoj Kumar vs. M/s Swift HRD Management Servic

02.09.2020

Present: None for the workman. r the managements through

Sh. Harnaam Singh, Proxy AR fo

video conference.
fixed for 01.07.2020 for entire evidence

The matter was earlier fi .
in Vview
of the workman. But the matter could not be taken up on that day, In

of spreading of covid 19.
Today, no one has appeared on behalf of the workman through

video conference.
In the interest of justice, another last and final opportunity is

granted to the workman to conclude his entire evidence on the next date of

hearing.
Accordingly, the matter stands adjourned for the evidence of

the workman on 21.07.2021. Workman is directed to file affidavits of all the
witnesses in the court one week prior to the next date of hearing and supply

advance copies thereof to the managements or their AR in similar manner.

Ahlmad is directed to send the copy this order to the

concerned official of District Court, RADC for oading on the official

website of the District Court.

Rouse/Avenye Courts/N
ew Del
02.09.2020 -



LIR No. 2853/17 ional
Visheshwar Mukhiya vs. M/s Trendz Internati

02.09.2020

Present: None for the workman.
Management is already exparte.

The matter was earlier fixed for 30.07.2020 for exparte
evidence of the workman. But the matter could not be taken up on that day,

in view of spreading of covid 19.

Today, no one has appeared on behalf of the workman through
video conference.

Accordingly, the matter stands adjourned for exparte evidence
of the workman on 22.07.2021.

Ahlmad is directed to send the co;?y/;f this order to the
concerned official of District Court, RADC for

website of the District Court. ~/

Presidin

Rouse Avenye Courts/New Delhij
02.09.2020



LIR No. 3172/17 ol
Virender vs. M/s Janki Dass Meomorial Hospita

02.09.2020
through Vidﬁﬂ
Present: Sh. Kailash Kumar Jonwal, AR for the woI kman
conference.
None for the management. ) g
and consideration

The matter is fixed for today for filing reply
which workman has sought

on the application filed by the workman vide
cing certain documents and the

directions for the management for produ

evidence of the workman.
Today, no one has appeared on behalf of the management

through video conference.
Ld. AR for the workman has submitted that the workman

belongs to Bihar and he is away at his home in Bihar and seeks

adjournment.
Accordingly, the matter stands adjourned for filing reply and

_consideration on the said application on 28.01.2021 and for the evidence of
the workman on 22.07.2021. Workman is directed to file affidavits of all the

witnesses in the court one week prior to the next date of hearing and supply
ilar manner.

advance copies thereof to the management or it’s AR i
Ahlmad is directed to send the copy of /this order to the
loading on the official

concerned official of District Court, RADC for up

website of the District Court.

(PAWAN | KM .
Presiding Officer Labour Court-IX
Rouse ﬁvenue Courts/New Delhi

- 02.09.2020



LIR No. 3385/17 -
Gayatri Sharma vs. M/s G.D. Food Manufacturing (India) Pvt. L

02.09.2020

Present: None for the parties.

- the
The matter is fixed for today for the evidence Bk

workwoman,

Today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, the matter stands adjourned for the evidence of
the workwoman on 24.07.2021. Workwoman is directed to file affidavits of
all the witnesses in the court one week prior to the next date of hearing and

supply advance copies thereof to the management or it’s AR in similar
manner.

Ahlmad is directed to send the copy of H]is order to the
concerned official of District Court, RADC for uploa.d{mg on the official

website of the District Court. j ,

(PAWAN E%UMAR( MATTO)
Presiding Officer Labour Court- X
Rouse .?ﬁwnue Courts/New Delhi
02.09.2020



—r—

LIR No. 3387/17 .
Lilawati vs. M/s G.D. Food Manufacturing (India) Pvt. Ltd-

02.09.2020

Present: None for the parties.
The matter is fixed for today for the evidence of the

workwoman.

Today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, the matter stands adjourned for the evidence of

the workwoman on 24.07.2021. Workwoman is directed to file affidavits of

all the witnesses in the court one week prior to the next date of hearing and

supply advance copies thereof to the management or it’s AR in similar

manner. -
Ahlmad is directed to send the copy ¢t this order to the

concerned official of District Court, RADC for qt){ﬁading on the official

website of the District Court. @/
LY "
(PAWAN

/ AR MATTO)
Presidingﬁﬁ"icer Labour Court-I1X

RouseAvenue Courts/New Delhi
02.09.2020



LID No. 98/18
Maman Chand vs. M/s Maxfort School & Anr.

02.09.2020
video
Sh. Santosh Singh, AR for the workman through

Present:
conference.

None for the managements.
the
The matter was earlier fixed for 01.05.2020 for evidence of

iew of
workman. But the matter could not be taken up on that day, in Vv

spreading of covid 19.
Today, no one has appeared on behalf of the managements

through video conference.
Accordingly, the matter stands adjourned for the evidence of

the workman on 27.07.2021. Workman is directed to file affidavits of all the
witnesses in the court one week prior to the next date of hearing and supply

advance copies thereof to the managements or their AR’iﬁ“similar manner.

Ahlmad is directed to send the copy nof thls order to the

concerned official of District Court, RADC for upl Ig,;iigg on the official

website of the District Court,

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-I1X
Rouse Ayenue Courts/New Delhj
02.09.2020



LID No. 179/18
Surendra vs. M/s Shree Ji Enterprises

02.09.2020

Present: None for the workman.
Management is already exparte. o
020 for remamng

The matter was earlier fixed for 01.07.2
d not be taken up on

exparte evidence of the workman. But the matter coul

that day, in view of spreading of covid 19.
Today, no one has appeared on behalf of the workman through

video conference.
Accordingly, the matter stands adjourned for remaining exparte

evidence of the workman on 27.07.2021. |

Ahlmad is directed to send the copy M? this order to the
concerned official of District Court, RADC for uplbading on the official

website of the District Court.

(PAWA
Presiding/Officer Labour Court-I1X

Rouse Avenue Courts/New Delhi
02.09.2020



LIR No. 752/16 Brothers
Ksiharr Pal vs. M/s Himani Garments MFG Company

1 can

02.09.2020

Present: None for the parties.

The matter was earlier fixed for 01.05.202 - f
p on that day, in VIEW ©

0 for evidence of the

management. But the matter could not be taken u

spreading of covid 19.

Today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, the matter stands adj
Management is di

ourned for the evidence of

the management on 03.05.2021. rected to file affidavits of

all the witnesses in the court one week prior to the

i i in similar manner.
supply advance copies thereof to the workman or his gdi_lﬂ similar

Ahlmad is directed to send the copy'of ,fihis order to the

concerned official of District Court, RADC for uplpﬁgihg on the official

2 J

website of the District Court. // Vs — . @/U’

(PAWAN KUMAR MATTO)
Presiding Officer Labour C ourt-1X
Rouse Avenue Courts/New Delhi
02.09.2020

next date of hearing and




LIR No. 753/16

Imtiyaz Ansari vs. M/s Himani Garments MFG Company Brothers

02.09.2020

Present: None for the parties.
The matter was earlier fixed for 01.05.2020 for evidence of the
in vi f
management. But the matter could not be taken up on that day, in view O

spreading of covid 19.

Today, no one has appeared on behalf of any of the partics

through video conference.
Accordingly, the matter stands adjourned for the evidence of
directed to file affidavits of

the management on 03.05.2021. Management 1S
all the witnesses in the court one week prior to the nex
supply advance copies thereof to the workman or his Mimilar manner.

Ahlmad is directed to send the copy of/tilis order to the
; Eliqg on the official

t date of hearing and

concerned official of District Court, RADC for upl

website of the District Court.

(PAWANKUMAR MATTO)

Presiding Officer Labour Court-1X

Rouse %vcnue Courts/New Delhi
02.09.2020



LIR No. 3535/16
Ravinder vs. The Chief District Medical Officer North West & O

02.09.2020
through video

Present:  Sh. Lakshmi Chandra, AR for the workmaf
conference.
None for the management No.1 and 2. .
Sh. Anil Sehgal, AR for the management No.3 through video
conference. ' _—
None for the management no.4. (Opportunity of the wor
to serve the management no.4 is already closed)
None for the management no.3.

fixed for 02.06.2020 for evidence of the

The matter was earlier
could not be taken up on that

managements No.l and 2. But the matter

day,

in view of spreading of covid 19.

Today, no one has ap

No.1, 2 and 5 through video conference.
the matter stands adjourned for the evidence of

ents no.1l and 2 are

peared on behalf of the management

Accordingly,
the managements No.l and 2 on 15.05.2021. Managem
directed to file affidavits all of the witnesses in the court one week prior 10

the next date of hearing and supply advance copies thereof to the workman

or his AR in similar manner.
Ahlmad is directed to send the com this order to the

concerned official of District Court, RADC for qp__.ading on the official

website of the District Court.

Presidipg Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
02.09.2020



LIR No. 5297/16 t & Ors.
Ramu Prajapati vs. The Chief District Medical Officer North Wes

02.09.2020
rkman through video

Present: Sh. Lakshmi Chandra, AR for the wo

conference. gD
None for the management No.1 and 2. video
Sh. Anil Sehgal, AR for the management No-3 through

conference. Opportunity of the workman

None for the management no.4. ( oy
to serve the management no.4 is already close
None for the management no.5.

The matter was earlier fixed for 02.06.20
on that day, in view of

20 for evidence of the

managements. But the matter could not be taken up

spreading of covid 19.
Today, no one has appeared on behalf of the management

No.l1, 2 and 5 through video conference.
Ld. AR for the management no.3 also seeks adjournment.

Accordingly, the matter stands adjourned for the evidence of
the managements on 22.05.2021. Managements are directed to file
affidavits all of the witnesses in the court one week prior to the next date of

hearing and supply advance copies thereof to the workman or his AR in

-

similar manner.
Ahlmad is directed to send the copy

concerned official of District Court, RADC for

this order to the
ngging on the official

~website of the District Court.

(PA\R/{ ; R MATTQ)
Presiding Officer Laboyr Court-IX
Roqé'e Avenue Courts/New Delhi
02.09.2020



LIR No. 2711/16
Sh. Ravinder Kumar vs. M/s Intellivisions Software Ltd-

02.09.2020

. e'
Present: Sh. Tribhuvan, AR for the workman through video conferenc
None for the management.

QS5S-
The matter was earlier fixed for 30.07.2020 for cr

inati d final
examination of the witness of the management. It was last an

op i > i . But the
portunity to the workman to cross the management witness. B

matter could not be taken up on that day, in view of spreading of covid 19.
Today., no one has appeared on behalf of the management

through video conference.
Another last and final opportunity is granted to the workman to

cross-examine the witness.
Accordingly, the matter stands adjourned for cross-examination

of the witness of the management on 18.05.2021.
Ahlmad is directed to send the copy of 3115 order to the

concerned official of District Court, RADC for upl(_)gx{ng on the official

website of the District Court. O %]

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
02.09.2020



LID No. 61/17
Girish Kumar vs, M/s R V Akash Ganga Infrastructure Ltd.

02.09.2020

Present: None for the workman. .
Sh. Yashpal Rangi, AR for the management through video
conference_
The matter was earlier fixed for 02.06.2020 for evidence of the

management. But the matter could not be taken up on that day, in View of

spreading of covid 19.
Today, no one has appeared on behalf of the workman through

video conference.
Accordingly, the matter stands adjourned for the evidence of

the management on 17.05.2021.
Ahlmad is directed to send the copy of jthis order to the

| /
concerned official of District Court, RADC for uplgzding on the official

|

_’—'—’_/
(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
02.09.2020

“website of the District Court.




LIR No. 2561/17
Madan Kumar vs. M/s Swift HRD Management Services & Anr-

02.09.2020

Present: None for the workman.
Sh. Harman Singh, Proxy AR for

video conference.

the managements through

¢ evidence of the

The matter was earlier fixed for 01.07.2020 fo

in view of
managements. But the matter could not be taken up on that day,

spreading of covid 19.

Today, no one has appeared on behalf of the workman through

video conference.
Ld. Proxy AR for the managements seeks adj
the matter stands adjourned for

ournment.

Accordingly, the evidence of

on 24.05.2021. Managements are directed to file

the managements

affidavits of all the witnesses in the court one week prior 10 the next date of

hearing and supply advance copies thereof to the workman or his AR in

similar manner.
Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for uploadi

website of the District Court.

(PAWAN KUMAR MATTO)

Presiding Officer Labour Court-IX

Rouse Avenue Courts/New Delhi
02.09.2020



LIR No. 3386/17
Ranju Devi vs. M/s G, pooq Manufacturing (India) Pvt. Ltd.

02.09.2020

Present:  None for the parties. th
i e of the
The matter ig fixed for today for the evidenc

management. _—
Today, no one has appeared on behalf of any of the p

through video conference, y o
; ce
Accordingly, the matter stands adjourned for the eviden

the management on 29.05.2021. Management is directed to file af‘ﬁd'iwits of
all the witnesses in the court one week prior to the next date of hearing E'md
supply advance copies thereof to the workwoman or her AR in similar
manner.
Ahlmad is directed to send the cop@ this order to the
concerned official of District Court, RADC for ueig@ﬂing on the official

website of the District Court, /,:

(PAWAN KUMAR TTO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhj

| 02.09.2020



LIR No. 3356/16
Shiv Kumar vs. Mys Aditya Birla Retail Ltd. More Mega Store

02.09.2020

Present: Mohd. Nadeem, Proxy AR for the workman BiGE: VISR
conference,
None for the management.

The matter was carlier fixed for 02.06.2020 for consideration
on the application filed by the workman vide which, the workman has
sought directions for the management to produce certain documents.

But the matter could not be taken up on that day, in view of

spreading of covid 19.
Today, no one has appeared on behalf of the management

through video conference,
Ld. Proxy AR for the workman seeks adjournment as the
workman has already filed an application for transfer of the present matter

in some other court,
Accordingly, the matter stands adjourned for consideration on

the said application on 29.01.2021.

Ahlmad is directed to send the copy of this order to the
concerned official of District Court, RADC for up

% ading on the official

website of the District Court,

(I.)A.WAN R M#’I‘TO)

Presidin Officer Labour'Cout‘t-IX

Rouse’Avenue Courts/New Delhi
02.09.2020



v
b 270/

LIR No. 627@/16
Kamal Kumar vs, M/s Em ESS Enterprises

02.09.2020

Present:  Mohd. Nadeem, Proxy AR for the workman through video
conference.
None for the management,

The matter was carlier fixed for 02,06.2020 for consideration
on the application filed by the workman.

But the matter could not be taken up on that day, in view of
spreading of covid 19.

Today, no one has appeared on behalf of the management
through video conference.

I.d. Proxy AR for the workman secks adjournment as the
workman has already filed an application for transfer of the present matter
in some other coun.

Accardingly, the matter stands adjourned for consideration on
the said application on 29.01.2021.

Ahlmad is directed o send the copy of fhis order to the
concerned official of District Court, RADC for uple

webnite of the District Court. f é
(PAWAN KUMAR MATT0)
Presiding Officer |.abour Count-1X
Rouse Avenue Courts/New Delhi

02.09.2020

ing on the official



LIR No. 6882/]

Sh. Triloki Nath Chaudhary vs. M/s Minimed

02.09.2020

Present:  None for the workman.
Ms. Ankita Wadhwa, Proxy AR for the management through

video conference.

The matter was earlier fixed for 01.05.2020 for consideration
on two applications filed by the management vide which the management
has sought permission to file certain documents and another application
vide which management sought to frame additional 1Ssues.

But the matter could not be taken up on that day, in view of

spreading of covid 19.
Today, no one has appeared on behalf of the workman through

video conference.
Ld. Proxy AR for the management has submitted that main AR
is busy in other matter in some other court.

Accordingly, the matter stands adjourned for considerations on

the abovesaid applications on 12.01.2021. ;
Ahlmad is directed to send the copy mf/zis order to the

concerned official of District Court, RADC for upl(}ading on the official

website of the District Court. /,;,_, “* 5

(I?AWAN KGMA MAT{O)
Presiding Oﬁ]cer Labour Court-IX
Rouse Alenye Courts/New Delhj
02.09.2020



LIR-No. 8362/16
Dori Lal Rathor vs, M/s

Bhagwan Mahavir Hospital
02.09.2020
Present: None for the workman. :
Sh. R.M. Tiwari, AR for the management through video
conference,
ply and

The matter was earlier fixed for 01.04.2020 for filing re
consideration on the application filed by the workman.

But the matter could not be taken up on that day, in view of
spreading of covid 19,

The matter was also fixed for 18.04.2

the workman. But the matter could not be taken up on that day also, 10

020 for the evidence of

view of spreading of covid 19.

Today, no one has appeared on behalf of the workman through

video conference.
The Ld. AR for the management seeks another opportunity to

file reply to the application of the workman.
Accordingly, the matter stands adjourned for filing reply and

consideration on the application filed by the workman on 21.01.2021 and

for evidence of the workman on 76.07.2021. Workman is directed to file
affidavits of all the witnesses in the court one week prior to the next date of

hearing and supply advance copies thereof to the management or it's AR in

similar manner.
Ahlmad is directed to send the co y of this order to the

concerned official of District Court, RADC for ding on the official

website of the District Court.

(PAWAN

Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
02.09.2020



LIR No, 8364/1¢

Om Prakag, g
Sh Shuk|a vs. M/sg Bhagwan Mahavir Hospital

02.09.202

Present:
nt: None for the workman,

RM. Tiwari, AR for the management through video
Conference,

The matter was carlicr fixed for 01.04.2020 for filing reply and

consideration on the application filed by the workman.
But the matter could not be taken up on that day, in view of

spreading of covid 19.
The matter was also fixed for 18.04.2020 for the evidence of

the workman. But the matter could not be taken up on that day also, in vView

“fSPrcading of covid 19.
Today, no one has appeared on behalf of the workman through

video conference.
The Ld. AR for the management seeks another opportunity to

file reply to the application of the workman.
Accordingly, the matter stands adjourned for filing reply and

consideration on the application filed by the workman on 21.01.2021 and
for evidence of the workman on 26.07.2021. Workman is directed to file
affidavits of all the witnesses in the court one week prior to the next date of

hearing and supply advance copies thereof to the management or it’s AR in

-

similar manner, /

Ahlmad is directed to send the copy fof is order to the

concerned official of District Court, RADC for on the official

website of the District Court.

(PAWAN 0)
Presiding 7iticer Labour Court-1x
Rouse Avenye Courts/New Delhi
02.09.2020



LIR No. 402/14

Hari Swap,
P vs. Mis 3
Choudhary & Niranja: Glaze Teeno India through its Partners Sandeep

02.09.202¢

Present:
ent: None for the workman.

Sh. Kaushal Kishore Mishra, AR for the management through
video conference,

The matter was earlier fixed for 01.04.2020 for production of
record by the management regarding the sites on which the workman had
worked during the period of his service in the management and also for
recording the further statement of the workman and for consideration on the
preliminary issue.

But the matter could not be taken up on 01.04.2020, in view of

spreading of covid 19.
Today, no one has appeared on behalf of the workman through

video conference.
Ld. AR for the management also seeks adjournment to produce

the record as ordered by the court.
Accordingly, the matter stands adjourned for the same purpose

on 23.01.2021.
Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for uplo?iﬁg on the official

website of the District Court. s

-

(PAWAN KUMAR MATTO)
Presiding Qﬁicer Labour Court-IX
Rouse;&enue Courts/New Delhj
/ 02.09.2020



LIR No. 645/14

-] --

RﬂmESh K,Ll Vs A h t( {IIIlP&n)
mar S AP n
: a5, M}‘. 1 a
I]llﬂugh Its Proprietor Sh. Ll un Jﬂill

02.09.202¢9

P 3 .
TeSent:  None for the parties.

The matter was carlier fixed for 01.04.2020 for service of the

notice of the application filed by the workman.

Ahlmad has reported that notice of the said application was
issued to the managements but he did not report as to whether, the notices
have been received back or not. This court has perused the record. Perusal
of the notice issued to the management No.1, shows that it was received by
Supervisor of the management No.l, whereas notice issued to the

management no.2 received back with the report unserved.

The matter could not be taken up on 01.04.2020, in view of

spreading of covid 19.

Today, no one has appeared on behalf of any of the parties

through video conference.

So, the workman is directed to file fresh address, email address
and mobile phone number of the management no.2 and also email address
and mobile phone number of the management No.1 alongwith yff:f tEe
said application under Section 11 (3)(B) of ID Act within 4 days from today

and on filing of the same, notices are ordered to be issued to the

managements for the date already fixed i.e. 19,09.2020 for evidence of th
e

workman.

P e



.

5

e -

Ahlmag is directed to send the copy of iy s "

con i |
cerned official of District Court, RADC for ug RRES e o
website of the District Court,

(PAWAN I~

02.09.2020



*hm-

IS:ID No. 387/19
andeep Naka;
P Nakai vs, The Associated Press

02.09.2020
Pl’esent: Sh. Vaibhav Dang, AR fOr 1he Workmﬂ-“ through Vldﬂﬂ
conference )
' deo
Sh. Anupam Kishore Sinha, AR for management through V1
conference,

; i 1
The matter was earlier fixed for 01.04.2020 for hearing fina

jew of
arguments. But the matter could not be taken Yie

up on that in

spreading of covid 19.
Today, the Ld. ARs for th

through video conference and after part arguments adv
for the workman till 4 .M., both the Ld. ARs for the parties submitted that

e both the parties have appeared
anced by the Ld. AR

the matter may be adjourned for 28.09.2020.
Accordingly, the matter stands adjourned for hearing further

final arguments on 28.09.2020.
is order to the

Ahlmad is directed to send the copy
concerned official of District Court, RADC for uploading on the official

website of the District Court.

Rouse Avenue Courts/New Delhi
02.09.2020



LC No. 693/16

Neeraj Kumar vS. M/s Haryana Saree Centre

02.09.2020

Present: None for the workman.

Management is already exparte.

The matter was earlier fixed for 01.05.2020 for hearing exparte
final arguments.

But the matter could not be taken up on that day, in view of
spreading of covid 19.

Today, no one has appeared on behalf of the workman through
video conference.,

Accordingly, the matter stands adjourned for 21.01.2021 for
hearing exparte final arguments. o

§ I|II
Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for gp_lﬁading on the official

website of the District Court, é@ﬁ

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-1X

Rm?é Avenue Courts/New Delhj
02.09.2020



LID No. 489/1¢6
esh Jha vg. Sheeta] Enterprises

02.09.202¢

Present: Sh. Ravinder Kumar, Proxy AR for the workman.

None for the management.
yuments.

The matter is fixed for today for hearing final argu
- the management

Today, no one has appeared on behalf of t
through video conference,

: ain
Ld. Proxy AR for the workman also seeks adjournment as m

AR is not availab[g as he has gone under operation.
Accordingly, the matter stands adjourned for 25.01.2021 for

hearing final arguments.
Ahlmad is directed to send the copy of thi‘S\ order to the

concerned official of District Court, RADC for uploadmg on the official

website of the District Court. }bb

(PAWAN KUMAR MAI TO)
Presiding Officer Labour Court-1X
Rouse Aw:nuc Courts/New Delhi
.f/ 02.09.2020



LIR No. 3065/17

ajkum
Jxumar Jha vs, Kokeya Designs Pvt. Ltd.

02.09.2020

Present: None for the workman,

Management is already exparte.

The matter was earlier fixed for 01.04.2020 for hearing exparte

final arguments.
n view of

But the matter could not be taken up on that day, 1
spreading of covid 19.

Today, no one has appeared on behalf of the workman through
video conference. |

Accordingly, the matter stands adjourned for hearing exparte
final arguments on 25.01.2021.

Ahlmad is directed to send the copy of -this order to the
concerned official of District Court, RADC for uploadi g on the official

website of the District Court.

Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
02.09.2020



